
CLNTRAL AD"IINI5TRATIVE TAIBUNAL ALLAHABAD BENCH ALLAHABAD 

Original Application No. 1796 of 1992 

1. Jagdeesh Lai 

2. Rem Savak Lea 

Versus 

Union of India and others 

honble 	rteliaoaj Lin, feember(3) 

, 

Applicants 

Respondents 

By Hon'ble r. V.K. beth, A.01.) 

In this OrigLnal Application under section 19 cif the 

Administrative Tribunal Act, the applicants nave claim fO daclaring 

the re-advartisament dated 30.1.1991 and 16.12.1992 for the past of 

Extra Departmental 
oranch Postmester elansoorabad,Allahabai issuad by 

'Senior 3uperihtendent of Post Office Ailahabed Division as mill and 

issue of direction to the respondents to finalise the 

selection in view of the seivertiswient of 27.7.1990. They haus also 

prayed for appointment of one of applicants; as E.1.),B.P.M.,flansoorabad. 

2. 	
.1119 focts of the case are that the post of Lxtra Departmental 

void and for 

Branch 
Postmaster, Clansoorabao fell vacant in the year 1990 and a 

requisition was made to the employment exchange on 13.6.1.390, but the 

said employment exchange could not sponsor the names of suitable 

candidates and therefore the respondent no. 3 who is sanLor 

of 
Superintendent&ost Office on 27.7.1:490 through Gram Pradhan Inv.:ted 

the applications from suitable candidates of the village reansoorabad 

fixing 	last date for the same as 16.8.19 0. in response to 

the said advertisement, the applicants applied for the said post of 

10.1990 they were required to produce 

the qualifications etc. which they 

3 on 11.1■;.1990. however, the 

selection re-advertisad the cane post 

The applicant's vac recantation to 

E.o.e.p.m. and vide letter of 5. 

original documents in regard to 

submitted to the respondent no. 

respondents instead of making a 

on 30.1090 through Gram Pradhan. 

the respondent no. 3 for finalising the selection in ritScOnee to 
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advertisement dated 27.7.1)A did not bear fruit and instead of 

respondent no. 3 who is senior i.iperintendsnt of Post Office further 

re-advertised the sem post on 18.17.1392. The applicants have pressed 

their case inter-alia on the ground that thw II:omit-hen three 

410 

candidates who applied for the past in response to the advertisement 

dated 27.7,1990 and as soar 	f.-lr minimum number of candidates 

Comp,I.QteelL.And the respondents are duty bound to finalise from among 

those candidates, 

3. The respondents have resisted the aJplication, inter-alia 

on the grounds that(1) i.nresponse to the advertisement of 27.7.19:10 

only three candidates including the a,plicants applied for the said post 

and on being not satisfied onder the instructions of the goverment ,Jici 

publicity was mpde on 3.,„1.1,.:igo in response to which hone applied. 

Consequently, one Sri Prod Narayan Mishre E.O. Packer wez given 

alternative eopointment nd when the said Sri Premad Narayett Plistire 

war- qualified as Postman 	and the poet of E.O.E.P.M. fell veca.nt 

er .dvertisement was agn made end this time 	rime::: were sponsored 

by .ts(a employment exchange, but the nurses of both the applicants were 

not sponsorRd by the employment exchange. The respondents have also 

asserted that tout if the applicants had any grievence, the:" should hav e 

approached the departmental authorities instead of approachLng this 

Hon' bla Tribunal. 

4. We have gone through the records of the case and 

given carefuL, consideration to the arguments of the 

learned cooellof the parties. In his support, the 

applicant h s cited the order of this Hon'ole Tri tinal 

No 89 of 1991 in the case of Shashi Kant Sh kla Vs 

Union of in ia. It is noticed that the present c se is iot 

	

identical ci simil a r to the case cited by the appicants 	In 

the case cued, the applicant was granted atint im sta 

as he was alLeady working as E.J.B.,d.M1  Ulcreas in the 

present cas neither of the a,) lican4was liven a oiotrr nt 
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nor allowed to join as 	
The apAicant were 

issued certain Ltters by the 
:senior su,arintend nt of 

Posts Offices on .10.1990. The letter address ~d to 

applicant no. 1 inter—alia stated that in case, he 

desired his appointment as E.B.. 1, he should t nder 

resignation from the post of Gram iradhan and f rnish 

a copy of the same to this office. He was also asked 
of the copies of, 

to produce the oriinalLpcuments submitted by im• sr  

the letter addressed to applicant no. 2, he was asked 

to produce cop of character certifica'te, 2rooI of 

Income and original Nigh school certificate et 	from 

these letters, it is clear that. the candidater= of the 

applicants for the post of E..B.P.M.• was unde active 

considera-.ion of the department. However, nei her 
of 

these letters can be treated as an appointment letter 

conf4WitigTny right on the applicants. During he course 

of the argument, the learned counsel for the a plicant 

also could not cite any rules,instructions or ny cas 

law making it obligatory on the part of the de•artmen 

to confiho the selection to only three candid es who e 

applications had been received in response to second 

notice dated 27.7.1990. 	see nothing wrong on the 

part of the department of posts in their acti' n of 

fresh rE2cuisition to the employment exchange o enab 

them to nake a selection of the best candidat 	from a 

choice 
larger field of' 	The aoAicants have not ma •e cut 

a case or even contended that they had a beta -r clai 

for their nathes being forwarded by the employ nent R 

'exchange than the nine candidates whose name- were 

actually foraIded by the employement exchance. 

5. 	',4e, therefore, find no justificati n to 

intervene on behalf of the applicants and th= applic do 

Lion s a..4/— 
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is accord 

costs. 

rigly dismissed. There will no no or 

Mera 

Allandbad Jated:11- 6.1993: 
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